KARNATAKA LOKAYUKTA

No.UPLOK-2/DE/1206/2017 / ARE-8 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001.
Dated 30.08.2018
RECOMMENDATION

Sub:- Departmental inquiry against Shri Chandrakanth
Billava, the then Panchayath Development Officer,
Kirimanjeshwara Grama Panchayath, Kundapura
Taluk, Udupi District - reg.

Ref:- 1) Government Order No. mow@/876/me@0%9/2017

dated 21.12.2017.

2) Nomination order No. UPLOK-2/DE/1206/2017
dated 30.12.2017 of Upalokayukta-2, State of
Karnataka.

3) Inquiry report dated 28.08.2018 of Additional
Registrar of Enquiries-8, Karnataka Lokayukta,
Bengaluru.
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The Government by its order dated 21.12.2017, initiated
the disciplinary proceedings against Shri Chandrakanth Billava,
the then Panchayath Development Officer, Kirimanjeshwara
Grama Panchayath, Kundapura Taluk, Udupi District
[hereinafter referred to as Delinquent Government Official, for
short as “DGO’] and entrusted the departmental inquiry to this

Institution.

2.  This Institution by Nomination Order No. UPLOK-

2/DE/1206/2017  dated 30.12.2017 nominated Additional



Registrar of Enquiries-8, Karnataka Lokayukta, Bengaluru, as
the Inquiry Officer to frame charges and to conduct
departmental inquiry against DGO for the alleged charge of

misconduct, said to have been committed by him.

3. The DGO - Shri Chandrakanth Billava, the then

Panchayath Development Officer, Kirimanjeshwara Grama
Panchayath, Kundapura Taluk, Udupi District was tried for the

following charge:-

‘©.R.P. BT DY, TOWODT WRFH ©EFO0IPN 30—
DoPeIT MO TOWRONIODY  FTONF  ATFHRIZ
ROTPETY e BOWS WeeRN DOWITT $0:02EeBT MR
TOWORER wRF IYA, 66530256%6 noRTd AR J0.224/5%
0.1 233 BWRTY DI B0 TTHAR INTNEREOW, @de
MowdT #.30.235/33 0.36 233 FETY DI FeTHTS Tenwe
pSinfo) :g;d@ oao?éeodo TOR BNEROBHITH Tore DR
‘adgea’c:fo BRRT HOPNRBIHIR. IWO FWRE, 2.08¢ OITY
VIWOINONTY, VeRDEED. ¢ BWOTT Bemedn 4R & 0ed
VR DANT wif ToNR T HHDNRT Wi, BRI, 09-08-
201689 RQATTH AT FWO VTR IWRIIY, SBOLL Torie
3oPRevIL oIPUe IRV, deY  FReYORTOT
©.3.05°, &0 JeR) A, IBFFTROIONY TOTwrF TIFF
AFOD, BpedIT ABFWIT  ReRTOR  ITIYE  0e&oDY
IBDEROBT), Ve FIoFws Ivord  Hewo (RTBF)
DoDTPBC 19668 (3)(1)(ii) I (ili)Ie  20FIB),

YQYOPR DIFRE DFNQED.”
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4.  The Inquiry Officer (Additional Registrar of Enquiries- 8)
on proper appreciation of oral and documentary evidence has
held that, the Disciplinary Authority has ‘proved’ the above
charge against the DGO - Shri Chandrakanth Billava, the then
Panchayath Development Officer, Kirimanjeshwara Grama

Panchayath, Kundapura Taluk, Udupi District.

5.  Onre-consideration of report of inquiry, I do not find any
reason to interfere with the findings recorded by the Inquiry
Officer. It is hereby recommended to the Government to accept

the report of Inquiry Officer.

6.  As per the First Oral Statement of DGO furnished by the
Inquiry Officer, DGO - Shri Chandrakanth Billava is due for

retirement on 31.12.2034.

7.  Having regard to the nature of charge ‘proved’ against
DGO - Shri Chandrakanth Billava, the then Panchayath
Development Officer, Kirimanjeshwara Grama Panchayath,
Kundapura Taluk, Udupi District, it is hereby recommended to
the Government to impose penalty of “withholding four annual
increments payable to DGO - Shri Chandrakanth Billava with
cumulative effect’ and also, ‘to defer the promotion of DGO -
Shri Chandrakanth Billava by four years whenever he becomes

due for promotion.’
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8. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

(JUSTICE N. ANANDA)
Upalokayukta,
State of Karnataka.
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